
central ACniNI strati VE tribunal PRINCIPaV^CH
0. A.NO.-68 5/98

Neu Delhi: this the day of May ,1 999,

HON'BLE MR.S. R,aDIGE ̂ CE CHaIRMaN(a)«
HDN'BLEMRS, LaKSHMI suamin athan,member(3)

Shri A.L. 5^jeBwi,
yo Sh, A» L,'Suamy,
working as Investigating Injector,
vigilance,
fVo C/o Kamail Singh Sahota,
C«»372» Luxmi Bai Nagar,
N eu Del hi

Appli cant,

(By Advocate: Shri Ra rub Lai)'

Versus *

Rail uay Boards
Ministry of Railways,

2. Ths Dtecutlue Di r0ctor( Wgllance) (T).
5th Floor,
Rail uay Bo a rd.
Rail Bhauan,
New Delhi-OI,

3. Divisional Rglluay Mdiager,
S3Uth Central Railway,
Hyderabad Division,
Secun derabad

(Andhra Pradesh) .... Raspon dents.'

(By Bdvocata: Shri V.S. R.Krlshna )

0 RDER

HDN 'BLE riRpS.R. QDlRE:. l/I CE CHAlRMflNfflK.

/^plicant seeks a direction to respondents to
issue a formal repatriation/relieving order from
the post of In^Qctor(\&g)to enable him to join his
parent railway and treat the intervening period
from 4.10,96 till the date of issue of the formal
relieving order as duty period, with consequential
benefita.
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- 2 c.

2» Heard both sidesol

3.' Our attention has been invited to Railway
Board's letter dated 1.10.96 addressed to G.n(p),
S.-C,.Railuay, Sacundarbad placing back applicant's

services with his parent railway i.e. S.E.Railway and
stating that he is relieved from his duties from

Board Office w. e.f. 1.^10,96 and directing him to report
to G,n.(p) S, C.Railuay, Secunderabad for further ordeJi.^
A copy of the letter has been endorsed to applicant who

has directed to deposit his 1. 0. Card., CGHS Card? Library
Card etc.' with Board Office and obtain'No Oues Certificate
Belou the typed portion of the letter is the word 'issued
written in h^d and an illegible signature with the date
I.'IO. 95 and the words "\fig-II and ill egibl e/\A-2 and

the name A.L. san jeevi " .

4. Roplicant contends that the letter was never

served on him, and he has no knowledge of the sam ep while
re^on dents aver that applicant did not receive the

afo resaid 1 etter dated 1.10.96 repatriating him to his
parent railway wilfully and has been absconding eve^since.
They state that applicant had to be repatriated before

completion of his deputation period because of irregular!
ties committed by him and had been representing to variou

authorities for reinduction in WLgilance Oep tt. of Railway
Board and was therefore wall aware of the repatriation
o r de vJ

5.- Respondents* contention is borne out by
applicant's own representation dated 18,10.96 titled
"Subject: nercy Appeal fbr Restoration of Status quo
and we are satisfied that applicant cannot claim to

have been unaware of the contents of respondents*

letter dated 1.1 96, and he should have acted in

n
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accordance with the contents of that letter^

60^ Uhder the ci rcurastan ca, the Qa warrants no

interference and is dienlssed® A/-? cofts,."

(MRS. LAKsmi swinathan ) ( s.r.aoigeJ
PlEnBER(3) ' VICE CHaIRTIaNCa)

/ug/

•CSfii


